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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

L.A. NO. 9/2026
IN
ORIGINAL APPLICATION NO. 915/2024

IN THE MATTER OF:

AMIT KUMAR
...APPLICANT(s)
VERSUS
UNION OF INDIA & ORS.
..RESPONDENT(s)
o INDEX
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ADDITIONAL RESPONSE BY RESPONDENT NO. 7,
DIVISIONAL FOREST OFFICER, SHAMLI TO [ 4. NO.
\

1 9/2026

2

. |A COPY OF THE DETAILED DEMARCATION

'REPORT IS ANNEXED HEREWITH AND MARKED
' AS ANNEXURE-1

(US]

A COPY OF THE PROCLAMATION UNDER SECTION
/6 OF THE IFA ALONG WITH ITS TYPED AND

/TRANSLATED TRUE COPY IS ANNEXED

'HEREWITH AND MARKED AS ANNEXURE.-2

KHASRA NUMBER OF THE BIBIPUR JALALABAD
FOREST LAND ALONG WITH ATTENDANCE
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HEREWITH AND MARKED AS ANNEXURE-3 Jl
A COPY OF THE REVENUE RECORD OF KISk
NO. 135-% IS ANNEXED HEREWITH AND MARKED
AS ANNEXURE-4

A COPY OF THE REVENUE RECORD OF KHASRA

NO.(S) 152 AND 173 IS ANNEXED HEREWITH AND
MARKED AS ANNEXURE-5

THROUGH COUNSEL
BHANWAR PAL SINGH JADON
COUNSEL FOR RESPONDENT NO. 7

bhanwar09iadon@gmail.com | 6375115224

DATE: 28.01.2026
PLACE: NOIDA

sm DEMARCATION,ANNEXED |
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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

I.A. NO. 9/2026
IN
ORIGINAL APPLICATION NO. 915/2024

IN THE MATTER OF:
AMIT KUMAR
..APPLICANT(s)
VERSUS
UNION OF INDIA & ORS.
..RESPONDENT(s)

ADDITIONAL RESPONSE BY RESPONDENT NO. 7, _DIVISIONAL

FOREST OFFICER, SHAMLI TO I.A. NO. 92026

L. Jagdev Singh, aged about 59 years, S/o Shri Late Badri Prasad, Posted s
Divisional Forest Officer, Shamli, State of U.P., do hereby most solemnly state

and affirm as under:
1. That 1. Jagdev Singh, am fully conversant with the facts of the case and am

competent and authorized to swear the present Affidavit,

BACKGROUND OF THE MATTER:

. -2-Lhat the 14 No. 9/2026 has been filed by the Interveners/Impleaders in the

«{AR;\
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present Original Application to intervene in the present matter and praying

that no coercive action of any nature, including but not limited to eviction,

demolition, removal of residential houses, dispossession or displacement of
the Applicants o thejr family members, be undertaken by Respondent No. 7
or any

other authority with respect to the Forest Land without first affording

the Applicants full, effective and meaningful opportunity of hearing before

this Hon'ble Tribunal,

- That the Deponent has duly filed their reply dated 13.01.2026 to the 14 9/2026.

- That the Hon’ble Tribunal vide order dated 15.01.2026 has directeq the

Respondents that no coercive action may be taken against the present 1A
applicants till the next date of hearing i.e. 29.01.2026. The operative part of
the order is stated below:

“...4. List on 29.01.2026 for further hearing.

5. Till that date, no coercive action be taken on the basis of notices

issued to the 28 intervenor Applicants who have filed IAs No. 07/2026

and 09/2026 qua their dwelling units...”
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- s . . i her acti .
I'ribunal has maintained status quio with regards to taking further action 1 (e

notices issued by the Deponent under section 61-B of the IFA, 1927,

6. That the Deponent humbly submits that the Forest Department has carried oyt
the demarcation of the Forest Land notified under Section(s) 4 and 20 of the
IFA. The exercise was carried out to identify the forest land and the

encroachments upon them.

7. That subsequent to the Demarcation of the forest land of 590 Khasra having
the total area of 541.2753 ha.. total 24.5913 ha. of encroachment has beep
identified by the forest department. Qut of the total encroachment
identified, 12.5048 ha. of encroachment, which includes both temporary
(11.4402 ha. completely removed) and permanent (1.0646 ha. out of
13.1511 removed), has been removed from the forest land by the

Department,

A copy of the detailed demarcation report is annexed herewith and marked a5

ANNEXURE-1.

8. That for the remaining permanent encroachment of about 12.0865 ha., the

' "\ A R ﬁes_t department has initiated further proceedings as per the Indian Forest
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Act, 1927 and served the encroachers with the show cause notices under
section 72(1) (b) of the IFA for the land notified under section 4 of the IFA,
granting the encroachers 15 days’ time as a fair opportunity to show relevant
documents and cause before the Deponent. However, it is pertinent to note
that no encroacher has approached the Deponent with the said relevant
documents, Therefore, the Deponent in furtherance of the proceedings as per
law, subsequent to granting of the ample opportunity, has issued the eviction
notices under section 61-B of the IFA to the encroachers granting them 30

days’ time as the fajr opportunity to remove the encroachment from the forest

land willfully.

ADDITIONAL SUBMISSIONS:

That it is germane to mention that the proclamation under Section 6 of the
Indian Forest Act, 1927 was issued by the Forest Settlement Officer on
29.10.1990 in respect of Akbarpur Sunehati, whereas the proclamation under
Section 6 in respect of Bibipur Hatiya, Ratond and Dabhed; Bujurg was issued
on 06.12.1991. It is further submitted that Bibipur Jalalabad village stands

notified as a Reserved Forest under Section 20 of the Indian Forest Act, 1927

A copy of the proclamation under Section 6 of the IFA along with its typed

\‘zr\nd t\ranslated true copy is annexed herewith and marked as ANNEXURE-2.

Py
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10.That at the outset. it is respectfully submitted that the applicants seek to djver
the scope of the proceedings from the core issue of removal of encroachment
from duly notified Reserved Forest land to an impermissible inquiry into the
antiquity, social composition and administrative recognition of Shivnagar

Mazra, which is wholly irrelevant for adjudication before this Hon’ble

Tribunal.

LIt is submitted that the present proceedings do not involve adjudication of cjvil
title, village recognition, rehabilitation or humanitarian claims. Long-standing
habitation, voter registration, Panchayat elections or implementation of
welfare schemes do not and cannot dilute or override the legal effect of a fina]

notification issued under Sectiond and 20 of the Indian Forest Act, 1927.

12.1t is further submitted that Village Shivnagar is admittedly a Mazra of Gram
Panchayat Bibipur Jalalabad. However, the present action is confined strictly
to encroachments found upon Reserved Forest land of Village Bibipur

Jalalabad, finally notified under Section 20 of the Indian Forest Act, 1927. No

~._ Aaction whatsoever has been taken against the lawful abadi or revenye

l})'nd of Shivnagar Mazra.

)¢ L
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Thata copy of the revenue records showing the total Khasra numbers of the
Bibipur Jalalabad forest land, along with the attendance sheet of (he
demarcation, is annexed herewith and marked as ANNEXURE-3

I3.The LA. applicants are deliberately conflating the existence of Shivnagar
Mazra with unauthorized occupation of adjoining Reserved Forest land,
with a view to obtain equitable protection against statutory action. Such
an approach is impermissible in law, as no equity or estoppel operates

against a statute enacted in public interest for forest conservation.

14.1t is submitted that while the historical existence of Shivnagar Mazra, jts
Population, social composition, electoral participation, Panchayat recognition,
or provision of civic amenities is not disputed per se, the same is wholly
irrelevant to the present procecdings. The proceedings do not concern the
legality, recognition, or existence of Shivnagar Mazra or its inhabitants. The
sole and exclusive issue involved pertains to unauthorized occupation and
encroachment upon land situated in Village Bibipur Jalalabad, which stands
duly notified as Reserved Forest under Section 20 of the Indian Forest Act,
1927.
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Panchayat elections, or receipt of public amenities such as electricity, waer
supply. telecommunication facilities or housing schemes does not and canny
legalize encroachment upon Reserved Forest land notified under Section 2
of the Indian Forest Act, 1927. Voter lists, Panchayat records or welfare
schemes are not documents of title and cannot override statutory forest

notifications that have attained finality.

16.The notices issued under Sections 61-B(1) and 61-B(2) of the Indian Forest

Act, 1927 were issued strictly in compliance with directions of the Hon’ble

National Green Tribunal and pursuant to instructions of competent authorities,

after joint inspection, demarcation and verification by Revenue and Foregt

officials. The applicants themselves have admitted that a joint team

? (comprising of officials of the Forest department and the revenue department)
| conducted site inspection and measurement on 23.09.2025. Notices were
issued only in respect of encroachments found upon Reserved Forest land

and not against the lawful abadi of Shivnagar Mazra.

| 17.That adequate Opportunity was granted to submit objections. However, no

document or material was produced by the applicants capable of dislodging

» (\.— }) \
| Q “Yor ificati the joi arcation report,
| /% /:@L ory \tpleSt notifications, revenue records or Joint dem p

Sens « ‘u

4 2
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Mere assertions unsupported by evidence cannot invalidate lawful statutory
action. The attempt to portray compliance with the statutory obligations as
well as judicial directions as persecution of villagers i1s misleading and

incorrect,

18.The impugned action relates specifically to Khasra No. 135-®, which stands

notified as Reserved Forest under Section 20 of the Indian Forest Act,
1927. Assertions that residences fall in other khasra numbers cannot override
findings of lawful demarcation based on statutory records. Repeated
objections were filed by the applicants or their representatives, wherein
contradictory stands were taken on one hand denying residence on forest land,
and on the other seeking proceedings under Section 6 of the Forest Rights Act,
2006, which applies only to persons claiming residence or forest rights over
forest land. Such inconsistent stands render the claims legally untenable and
devoid of bona fides.

A copy of the revenue record of Khasra No. 135-% is annexed herewith and

marked as ANNEXURE-4.

e 1}93 ﬁ]@t the Forest Department has never alleged that the entire Shivnagar

PN
\_~

7 a1 ?_r.:‘M‘a\zgz% is Reserved Forest. The Reserved Forest pertains only to land of

wand
._“(‘-\._\
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Village Bibipur Jalalabad, finally notified under Section 20 of the Indijap
Forest Act, 1927, Survey of India maps or satellite imagery have no statutory
force and cannot override forest notifications. The land vested in the State in
1952 under the U.P. Zamindari Abolition and Land Reforms Act, proceedings
under Section 4 of the Indian Forest Act commenced in 1955, and culminated

in final notification in 1970; hence maps of earlier periods have no evidentiary

relevance.

20.Existence of sale deeds, old revenue entries, traditional use, or inter-
generational accumulation of resources does not establish that land 1S non-
forest. nor can such material override statutory notifications. Once land is
finally notified as Reserved Forest, all prior rights stand extinguished, and any

subsequent occupation constitutes unauthorized encroachment.

21.That the Khasra Nos. 152 and 173 are duly recorded in the name of the

Forest Department and stand notified as Reserved Forest, as per the

revenue records and the notification issued under Section 20 of the IFA,

| %‘ AR }/\: 1927. Afforestation and protection activities carried out thereon are lawful.
7 ‘ gations of forcible demolition, illegal plantation, or encroachment by the

gys,Lt Department are false and contrary to official records. Admissions

L
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regarding traditiona use of such land further establish encroachment r ather
than negae it

A copy of the revenye record of Khasra No.(s) 152 and 173 is annexed

herewith and marked ag ANNEXURE-5.

22.Implementation of welfare or infrastructure schemes by other departments
does not alter the legal status of land. No estoppel operates against statute, and

administrative acts cannot dilute the effect of final forest notifications.

23.The action taken js not based on revenue demarcation under the U.P. Revenue
Code, but on statutory forest notifications, revenue records and physical
verification. Allegations of illegality, bias, lack of transparency or violation
of natural justice are baseless. There is no requirement of Joint demarcation

with encroachers prior to initiating action under the Indian Forest Act.

24.The statement recorded by forest authorities that villagers claimed

residence for over 2( years was made solely to identify the age of

~ R $ N, . . . .
,{(&ﬁ"'}iﬁ encroachments based on satellite imagery and ground verification, and

L
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25.The applicants are attempting to divert attention from the core issue of
encroachment by relying on irrelevant considerations of habitation history and
administrative recognition. No equitable or legal protection can be claimed

against statutory action undertaken for removal of encroachment from

Reserved Forest land in accordance with law.

26.Hence, the present affidavit is being filed for the kind consideration and

perusal of this Hon’ble Tribunal.

27.1 state that everything stated above has been stated by me in my officjal

T

éapacit}’ on and derived from the official records and I state that nothing
™\

_;' " ’ ..4 . . -
">‘ . material has been concealed therefrom.

L

DEPONENT
ERNIEE G VTR T
g7 g9 g VI 4

Rhe i e



1225

VERIFICATION
Veritied at M on thisa.8day of JW%ZOZS, that

the contents of the above affidavit from paragraphs 1 to 27 are believed

to be true and correct to the best of my knowledge and belief. No part

of it is false and nothing material has been concealed therefrom.
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;}:’;:}_;su:;bti; of g;)(;al area of forest in g’s::;er Total 1 Total ) Total Action taken by the Forest Department for remova] f
encroach ini 0
it s ||| o, | g o
mentioned in OA | (in ha) khasra | found (in | (in ha) nt
915/2024 survey | ha) (in ha)
& others ed
590 1-541.
541.2753 hectare | 590 24.5913 | 12.5048 12.0865 In pursuance of the provisions of the Indian Forest
526 (permanent | Act, 1927, legal proceedings have been initiat
20 (Total fore_st land w/s 11.4402- | encroachm | follows: SRS
5(O 503a3 6ar;,a 20 of IFA in total temporary | ent)
. ectare i
) ;Z? 15(}6128:12)15 encroachm 1. Under Section 4 of the Indian Forest Act,
: ent 1927, total encroachment identified is approx.
removed 8.7639 hectares. H-2 cases have been dul
T o ) uly
2 gg?{:onr;S: l‘t"nld4’~2‘/: instituted in respect of 8.102 ha., and the requisite
Khasra i 2990731 1.0646- legal proceedings are presently underway in
ha) 5 299.7103 permanent accordance with law. furthermore, 0.6619 ha of
Akbarpur encroachm the encroachment has been removed by the
sunehti 64 ent . forest department.
remove

(Total area
35.9393 hectare)

2.In respect of forest land notified under Section
20 of the Indian Forest Act, 1927, 4.3872
hectares of total encroachment has been
identified by the dept.

H-2 case has been duly instituted and eviction
notices under Section 61B of the Indian Forest
Act, 1927 have been lawfully issued against the
concerned encroachers in respect of 3.9845
hectares of encroached forest land, and
consequential proceedings are being carried out
strictly in accordance with the prescribed legal
procedure. furthermore, 0.4027 ha. of forest
land, encroachment has been removed.
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1228 ANNEXURE-2

A COPY OF THE PROCLAMATION UNDER SECTION 6 OF THE IFA ALONG WITH
ITS TYPED AND TRANSLATED TRUE COPY

TG HUHT SIS [TFHTAT § Faiferd TTHT bl et i SArerfam st o 6
ETOTT O 26T gl

S EET T QT e (30 fa0 30 ) 1= foaon
1 sftefio afear S 239.08.00
2 g IEE] 264 .11.00

3 SIS U TSI 262.00.00

765-19-00

List of Villages pertaining to Tehsil Kairana, District Muzaffarnagar in
respect of Proclamation under Section 6 of the Indian Forest Act, 1927

SI. No. Village Pargana Area (in Bigha—Biswa—Biswansi) Other Details
1. Bibipur Hatiya Kairana 239-08-00 —
2. Ratond Bidauli 264-11-00 —
3. Dabhedi Buzurg Bidauli 262-00-00 —
Total 765-19—-00
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I STeIEd JATIRHT
AT TRT 6 AT 9 faemT 1927

a0 foqfe gr0 v wremor =t i foram sman @ i FrfaRaa v e S qen
= forerr e g=ht 0 afvia & ,ueh gefard o s o fofe fomam e € o 3
O ST T S 3 I H 3T T W I3 AR @ 8 |

ST

111 5feh S ol 3UST YT Itk I sh1 Y W e Areistieh st SteTrrd o w41
3 ST | TR bl St fUa o Eeie 3 81 39 i o venifyra 81 o fafor o
o T o et I SfateRd TR o AR fosiHI 7 T 3uferd gt a1 fetfled
T O R 3t {7 ST 3UH 36k ST o SRR &1 SR I T 6 o ATeSt A
forerRoT 3§ T Y | Tt Shlg SATAf A GHT STt S Ul gt sfereh wmme
=S |

38 fofir ST 8 oft g & STt 2 St 3 o o QIR 81 ST o 319 IS ATk -
1- 1S he™ ST U 5 oh Al Ao o fear mar g 7 s aem

2- 3k o | Torell ot TeRr 3t ST 7 STet HehtTl AR A € S STl gAT DI Hehtll

3- I SAfRrehTdt o Tefiehd TATI o ATk T ST STt HohrTl ST T STerdl 88 ST § ST
T

4- 71 Torelt &7 o TR 3Tora hie 37eraT 36 fla=r B STETaeTT o ST fohet Jeh <l
SINREEIRERIE

5- T ST ST HehTTT 3T T AR ohl =-T FaTT |

6- T &1 T HICEH ST GHT T ST H1E R T T HTS ol ST 7 ol Ug b
ST T HeRT 37T BTA SAT TohTT]
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77 @ TeoR FohTeT FohTTT A T[T Gooh W T ShIF el oo eIl S A ST 31 g

3YST 3Rl T FaTTT 7 I hig o ST FehTT
8- Itk oI 21 Wiell AT fehdll 311 19 = IS HehTll |

9 3k o | fopelt off T =T ST TSTehia Seer ™ A 36 e shl ST 7 Secier s §U
AT WIS HehTl =TT ST 7 et =elt SRt 7 STt sl foar it |ehm 37 7 Sie
T T AT EHT |

10- = 3t o sht €T ST&t 7ot Geat fore 1879 <ny et & fopeft oft art oht fopeft off
TR T ScTe hd §U AR HoRTT 7 TohS kTl ST ATE THT UM Al 6 HIE 3h e
AT 500 TIF hT HHT qoh 371 < TYST ST ST BT W BT ST 36k i § o ol
TgH B TR AT g HiEd A A

AT o AT b &Ry 6 =T9oTT 931 U <10 s Bfeam 9w o agdier ST sHue
SRR

D

GE Fe gAh (sfe -fergar -femrsft )
1/2 11-15-0
6/1 5-06-0
245/1 20-01-0
248/1 16-05-0
273/2 12-10-0
272/1 14-00-00
277/3 8-16-0
278 16-12-0
283/11 15-15-0
284/3 13-13-0
284/4 11-03-0
286/2 13-06-0
313/1 09-14-0
330/1 8-14-0
436/2 06-14-0
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522 13-07-0

523/4 11-05-0

525/1 16-01-0

626 13-08-0

683 1-02-0

1 20 W 239-08-0
NOTICE

Forest Settlement Officer
Under Section 6 of the Indian Forest Act, 1927

By this notification, the general public is informed that it has been decided to
constitute the land described in the annexed list, along with its boundaries and
other particulars, as a Reserved Forest. Therefore, all persons who claim any

rights in or over the said land are hereby informed.
OR

1. Any person who claims any right relating to forest produce, or to a pathway to
any public or private water reservoir situated on the said forest land, or relating to
watering of cattle at such reservoir, shall, within three months from the date of
publication of this notification, appear in person before the Court of the Forest
Settlement Officer at Bijnor, or submit a written application stating the land or
the rights claimed therein and the details of compensation claimed in respect of

such land.

Thereafter, no objection shall be entertained, and all such rights shall stand

extinguished.

By this notification, it is further informed that after the said forest becomes

reserved, no person shall:
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1. Carry out any cutting which has been prohibited under Section 5.
2. Kindle any fire in the said forest or leave any fire burning therein.

3. Kindle a fire or pass through a burning fire at any place other than those

approved by the Forest Officer.

4. Cause any damage due to negligence while felling, cutting, or dragging any

tree.
5. Enter the forest himself or allow cattle to graze therein.

6. Make girdling marks on trees, cut branches, strip leaves, set fire to any tree, or
strip off bark.

7. Extract stones from quarries, burn lime, burn charcoal, collect any forest

produce, or carry away any such produce.
8. Clear or break up the said forest land for cultivation or for any other purpose.

9. Open hunting operations, move about, drive animals, poison water, or set traps
or snares in the said forest in contravention of any rules framed by the State

Government.

10. Kill or capture any elephant within the limits of the said forest, where the
Elephant Preservation Act, 1879 is not in force, in violation of any rule; and if any
person does so, he shall be liable to imprisonment up to six months or a fine up
to five hundred rupees, or both, and shall further be liable for compensation for

damage caused to the forest as determined by the Court.

Details of Khasra Numbers Covered under the Proclamation Issued under
Section 6 of the Indian Forest Act, 1927

Village: Bibipur Hatiya
Pargana & Tehsil: Kairana
District: Muzaffarnagar
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Area (in Bigha—-Biswa—

Khasra No. . .
Biswansi)

1/2 11-15-00
6/1 05-06-00
245/1 20-01-00
248/1 16-05-00
273/2 12—-10-00
272/1 14-00-00
277/3 08—-16—-00
278 16—-12-00
283/11 15-15-00
284/3 13—-13-00
284/4 11-03-00
286/2 13-06—-00
313/1 09-14-00
330/1 08—-14-00
436/2 06—-14-00
522 13-07-00
523/4 11-05-00
525/1 16-01-00
626 13—08-00
683 01-02-00
Total (20 Khasra 239_08-00

Numbers)
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I SigTerEd JTTRIRRT
AT TRT 6 AT 9 faemT 1927

3o foqfe gr0 v wremor =t i foram sman @ i FafaRaa vt e deme qen
3 ferertor Ter et | i € ek GReAd o s o ferferr foherm T @ ot o
e SAfEAT I S 3 I F ST S W RS AR @ o |

ST

111 5feh S ol 3UST YT Itk I sh1 Y W e Areistieh st SteTrrd o w41
Ith STAT # HATT b Siet Ut o daier H & 34 fomih o wehriera g ot foafor &
o T o et I SfateRd TR o AR fosiHI 7 T 3uferd gt a1 fetfled
T O R 3t {7 ST 3UH 36k ST o SRR &1 SR I T 6 o ATeSt A
forartor < B¢ SR oY | eI s ST T FAT SITart 7R U et SAfereni e
=S |

30 T grr o of e < SITelt & 9 3k o o RGBS o A9 IS Sfh —
1- 1S SR ST T 5 o Siarid fAver o oo man @ 7 v gem

2- 3k o | Torell Y e sht ST 7 STet Hehtll AR A € S STl gAT DI Hehtll

3- I SAfRrehTdt o Tefiehd TATI o ATk T ST STt HohiTl ST T STeAd! 88 ST § ST
el

4- 1 Torelt &7 o IR, 3ToIaT ShieH 3ToraT 36 Ra=r | STETTTHT o ST fohel Jehm sl
&l g e |

5- T AT ST HehTTT 31T T AR ohl =T FaTT |

6- T &1 T HIEE ST GHIT 7 ST H1E GHIT T T HTS ol ST 7 fohell Ug b
ST T HRT 37T BTA SAT TohTT]

77 G FeoR oRTeT SRt 7 ST Gooh W, Il Gooh el I ST 1 hig
JYST SohgT T FaTTT 7 W hig o ST TRt
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8- Itk oI 21 Wiclt AT fehdll 311 19 = IS HohTll |

9 3k o | fopelt oft T =T STt TSTehia Seer A 36 o shl ST 7 Secier s g4
T @I TR AT ST 7 TSTet ST oRtTT 7 STet ohi ToISeT o Hohtl 311 7 STTed
T e AT FHT |

10- 7 It 9 T EHT 7 ST&T 7751 a1 fore 1879 1] e @ forelt off 7wt ont fopeft oft
TR T ScTer hd §U AR EoRTTT 7 TohS kTl SR ATS THT AT Al 6 HIE 3h T
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NOTICE
Forest Settlement Officer

Under Section 6 of the Indian Forest Act, 1927

By this notification, the general public is informed that it has been decided to
constitute the land described in the annexed list, along with its boundaries and
other particulars, as a Reserved Forest. Therefore, all persons who claim any

rights in or over the said land are hereby informed.
OR

1. Any person who claims any right relating to forest produce, or to a pathway to
any public or private water reservoir situated on the said forest land, or relating to
watering of cattle at such reservoir, shall, within three months from the date of
publication of this notification, appear in person before the Court of the Forest
Settlement Officer at Bijnor, or submit a written application stating the land or
the rights claimed therein and the details of compensation claimed in respect of

such land.

Thereafter, no objection shall be entertained, and all such rights shall stand
extinguished.

By this notification, it is further informed that after the said forest becomes

reserved, no person shall:
1. Carry out any cutting which has been prohibited under Section 5.
2. Kindle any fire in the said forest or leave any fire burning therein.

3. Kindle a fire or pass through a burning fire at any place other than those

approved by the Forest Officer.

4. Cause any damage due to negligence while felling, cutting, or dragging any
tree.

5. Enter the forest himself or allow cattle to graze therein.
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6. Make girdling marks on trees, cut branches, strip leaves, set fire to any tree, or
strip off bark.

7. Extract stones from quarries, burn lime, burn charcoal, collect any forest

produce, or carry away any such produce.
8. Clear or break up the said forest land for cultivation or for any other purpose.

9. Open hunting operations, move about, drive animals, poison water, or set traps
or snares in the said forest in contravention of any rules framed by the State

Government.

10. Kill or capture any elephant within the limits of the said forest, where the
Elephant Preservation Act, 1879 is not in force, in violation of any rule; and if any
person does so, he shall be liable to imprisonment up to six months or a fine up
to five hundred rupees, or both, and shall further be liable for compensation for

damage caused to the forest as determined by the Court.

Details of Khasra Numbers Covered under the Proclamation
Issued under Section 6 of the Indian Forest Act, 1927

Village: Ratond
Pargana: Bidauli
Tehsil: Kairana
District: Muzaffarnagar

Khasra No. Area (in Bigha—Biswa—Biswansi)
1 (Min.) 02-11-00
5 (Min.) 13-06-00
7 (Min.) 16—-02—-00
8 (Min.) 16—10-00
10 (Min.) 15-19-00
12 (Min.) 26—-00-00
20 24-00-00
21 (Min.) 21-00-00

22 (Min.)

13-10-00



Khasra No.

25 (Min.)
85 (Min.)
83

288

293 (Min.)
654 (Min.)
295
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Area (in Bigha—Biswa—Biswansi)
13-05-00
14-19-00
16-01-00
18—-16—-00
17-02—-00
18-19-00
12-02-00

Total (16 Khasra Numbers) 264—-11-00
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ICIRUE LY &A% (e -formar -fermmiett )
1 1-14 -00
4 4-00-00
35 4-03-00
41 2-16-0
43 01-07-0
449 04-01-15
53 2-14-0
54 04-06-01
56 0-19-0
57 4-12-0
6149 02-02-0
689 3-00-00
789 02-15-00
82 0-3-18
84 07-07-0
90 02-13-0
110 1-05-0
111 06-17-0
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119 0-02-0
120 0-10-0
134 01-03-00
140 4-02-0
144 11-07-0
149 0-19-0
150 3-00-0
152 0-11-0
153 7-09-7
156 2-01-0
158 01-09-0
159 0-09-0
160 @ 03-01-0
lel @ 0-04-0
166 3-18-0
167 12-11-00
168 2-0-0
169 2-11-0
170 < 2-14-0
186 0-7-0
187@ 20-13-0
188 1-06-0
189% 2-00-00
197 1-05-0
201 0-4-0
202 0-04-0
2089 0-08-0
214 2-02-0
215 15-15-0
218 0-10-0
220 0-02-0
221 10-05-0
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223 0-06-0
225 0-25-00
227 0-10-10
228 0-12-0
232 5-04-06
2429 5-00-0
294 0-11-0
295 1-10-0
296 4-00-00
299 & 0-08-0
302 2-03-0
419 5-18-08
540 4-07-0
AT 64 Td 187-17-5 31 105-00 Tehg

Details of Khasra Numbers Covered under the Proclamation Issued under
Section 6 of the Indian Forest Act, 1927

Village: Akbarpur Sunehati
Pargana & Tehsil: Kairana
District: Muzaffarnagar

Khasra No. Area (in Bigha—Biswa—Biswansi)
1 (Ka) 01-14-00
4 04—-00-00
35 04-03-00
41 02-16-00
43 01-07-00
44 (Kha) 04-01-15
53 02—-14-00
54 04-06-01
56 00-19-00
57 04-12-00
61 (Kha) 02—-02-00
68 (Kha) 03-00-00

78 (Kha) 02-15-00
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Khasra No. Area (in Bigha—Biswa—Biswansi)
82 00-03-18
84 (Ka) 07-07-00
90 02-13-00
110 01-05-00
111 06-17-00
119 00-02-00
120 01-03-00
134 00-10-00
140 04-02-00
144 11-07-00
149 00-19-00
150 03-00-00
152 00-11-00
153 07-09-07
156 02—-01-00
158 01-09-00
159 00-09-00
160 (Kha) 03-01-00
161 (Kha) 00-04-00
166 03-18-00
167 12-11-00
168 02—-00-00
169 02-11-00
170 (Ka) 02-14-00
186 00-07-00
187 (Kha) 20-13-00
188 01-06-00
189 (Ka) 02—-00-00
197 01-05-00
201 (Ka) 00-04-00
202 00-04-00
208 (Kha) 00-08-00
214 02—-02-00
215 15-15-00
218 00-10-00
220 00-02-00
221 10-05-00
223 00-06-00
225 00-25-00

227 00-10-10



Khasra No.

228
232

242 (Kha)
294

295

296

299 (Ka)
302 (Ka)
419

540

Area (in Bigha—Biswa—Biswansi)

00-12-00
05—-04-06
05-00-00
00-11-00
01-10-00
04—-00-00
00-08-00
02-03-00
05-18-08
04—-07-00

Total (64 Khasra Numbers) 187-17-05

Equivalent Area

Approximately 105.00 Acre
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MENEAN AT GAGR BTAW | GAlb BIs &Be(Re)

1 aqﬁan25910541ooo1000054 8.144
4 g fepqm 1105410004000054 2.766
5 g fanm 1105410005000054 0.512
6 g fanm 1105410006000054 0.932
8 g fanm 1105410008000054 3.145
10 g fepqm 1105410010000054 0.205
11 T favmr 1105410011000054 0.84
139 g fepqm 1105410013200554 1.281
14 g fepqm 1105410014000054 17.486
15% g fepqm 1105410015200154 3.667
259 g fepqm 1105410025200154 0.748
26 g fepqmr 1105410026000054 2.479
46T g fepqm 1105410046200254 0.205
47 g9 favm 1105410047000054 0.348
48 g fepqm 1105410048000054 0.015
49 g fepqm 1105410049000054 0.015
50 g fanmT 1105410050000054 0.102
51 g fepqm 1105410051000054 1.076
529 g fepqm 1105410052200254 1.977
63 g fepqm 1105410063000054 0.676
72 g fepqm 1105410072000054 0.041
73 g fepqm 1105410073000054 0.697
74 g fepqmr 1105410074000054 4.302
75 g fepqm 1105410075000054 5.04
76 g fepqm 1105410076000054 0.184
77 g9 favm 1105410077000054 0.307
78 g fepqm 1105410078000054 0.102
79 g fepqm 1105410079000054 3.975
80 g fepqm 1105410080000054 4.866
81 g fepqm 1105410081000054 2.592
82 g fepqm 1105410082000054 2.236
83 g fepqm 1105410083000054 2.787
88 g fepqm 1105410088000054 2.264
89 g fepqmr 1105410089000054 2.336
90 g fanm 1105410090000054 0.871
91 g fanm 1105410091000054 1.117
94 g fepqm 1105410094000054 2.592
125 g fepqm 1105410125000054 0.205
126 g fepqm 1105410126000054 0.748
127 g fepqm 1105410127000054 0.707
128 g fepqm 1105410128000054 0.307
129 g fepqm 1105410129000054 0.594
130 g fepqm 1105410130000054 0.44
131 g fepqm 1105410131000054 0.318
132 g fepqm 1105410132000054 0.584
133 g fanm 1105410133000054 0.819
134 g fepqm 1105410134000054 0.246
135% g fepqm 1105410135200154 0.01
136 g fanm 1105410136000054 0.184
137 g fepqm 1105410137000054 0.092

138 T fepam 1105410138000054 0.533


Guest
Rectangle


139
1405
1425
143
144
145
147
148
150
152
153
154
155
162%
163
173
176
520
521

1105410139000054

aﬂrﬁxf]n26()|1o541o140200154

EF-Tﬁ‘HT‘T
g9 fam
g9 favm
g9 favm
g9 favm
g9 favm
g9 fam
g fepqm
g fepqm
g fepqm
g fepqm

1105410142200154
1105410143000054
1105410144000054
1105410145000054
1105410147000054
1105410148000054
1105410150000054
1105410152000054
1105410153000054
1105410154000054
1105410155000054
1105410162200154
1105410163000054
1105410173000054
1105410176000054
1105410520000054
1105410521000054

0.154
0.031

1.25
0.123
0.686
0.277
0.615
0.164
0.461
2.459
4.302
2.899
1.946
0.768
3.586
1.588
0.205
1.885
1.885


Guest
Rectangle


Sgxor @Al o ufa)

27/January/2026 01:46:08 PM

ST ; QA

dgdie : T

R : FER ST

U FIE : 110541

et e : 1427-1432 (01 F1E, 2019 T 30 S, 2025)

QTdaT G : 00251

ANNEXURE-4

Soft : 5-3-7/H 9 oR - I 77 S srave & ge7,anfeat & s, anfeaf s gt
@agR 1 faavor ETAER UR™T gA & faaRor far & fraror TR T 3f21

w1/ @ ® @ ©® 6 ™ ® ©)

mer a1/ frar-ufe-wRer-mEyes o AW / Sfa wte/ | =aTarera w1 AW/ Feied g arf et (gFfie hts) e 1 FA et d &e H(go) @IAER R &4

T IR 0 (3T TR 37eF) AYAT AT 0 (6-9 | T SIUAT AT [T / A& Tl &5 (Bo) TSI

I & 3ih) / UdT / STHTAfY (S1aU%h gq) =i / <ita &1 SUR
135% 1) g famr /- / 135a (1105410135200154) 0.0100 N1 1) 0.0100 0.00
0.0100

e M 1 T T SR : [ SR [ Geh S [ (BRR) et TSI : YR S Y R IO

e 3T T ST : T AT [ Yo [ L (FRAR)




ar ] 202

AmT=RYT / ufkad= o1 faeRor Tt forar mar
(10) (11) (12) (13) (14) (15) (16)
TATAY Rl T / HEIhd dT& HEAT YT A& | A7/ fOar-ufa-TiRerer-Heiere &l A1 / Sifd i / TR T TR TR / gAtd(go) ar/far-afa-TRerh-Heued | MR & R TR / gHlh g (go)
T / ATE20 T TR / AHT=AROT T MU / 3R 0 (AFT TR 3iek) 31ar 4 0 (6-9 T & peicEr T 9T / ST SIS / SMUR HiE

fefSes gxaner 9™ (dgam™) / fafSes gwer
fe=tin

3ich) / UdT / ST (STaa<h 8q)

S0 (3rf IR 3ick) Srar

69 50 (6-9 TIH & 3ieh) /

o1 / STHfafY (sraasn
&




(17) ~Iffr < Twa & Rar1edia o arg AT wrgediod T 1 263
(18) deeh/dersh-k g1 i AT
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